NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 2264 of 2024

IN THE MATTER OF:

Renu Lalit Agarwal

Suspended Director of as Infracon Pvt. Ltd. ...Appellant
Versus

Small Industries Development Bank of India & Anr. ...Respondents
Present:

For Appellant : Mr. Arpit R. Singhvi, Advocate

For Respondent : Mr. Amit Dayal, Advocate for R-1

ORDER
(Hybrid Mode)

10.12.2024 Additional Affidavit has been filed by the Appellant.

Learned Counsel for the Appellant submits that the registered office of
the Corporate Debtor at Kolkata was non-functional and Bank has also been
communicating to the Directors and Guarantors at the Surat address.

Learned Counsel for the Bank submits that the apart from sending
notices at Registered office no files were sent on Surat address, which was
served. The Appellant did not file Reply appearance before the Adjudicating
Authority.

Learned Counsel for the Appellant submits that Appellant has never
received any notices on Surat address.

Issue Notice. Let Reply be filed within three weeks. It is submitted that
the Committee of Creditors have already been constituted.

In the meantime, CIRP may go on however no Form ‘G’ will be issued.



List on 16.01.2025.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)

[Arun Baroka]
Member (Technical)
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